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Plight of Labourers working iy Salt
Industry in Gujarat
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SHRI RAOOF VALIULLAH (Gujarat);
Sir, while associating myself with the Special
Mention made by my colleague, Shri Mirza
Irshadbaig, I would like to draw the attention
of the Government, particularly, the Ministry
of Industry, to two aspects. Firstly, the
Varadarajan Committee Report on Central
Salt Cess should be immediately implemented
by the Union Government. Secondly, the- col-
lection of this Cess should be given to the
State Government so that it is properly spent
for the welfare of the workers employed on
the salt pans.

SHRI JAGESH DESAI (Maharashtra): Mr.
Vice-Chairman, Sir. I would like to draw the
attention, of the Minister of Finance that as
they have given life insurance cover to the
farm labour, the same should be extended to
these workers in the salt industry so that they
will also be benefited like the farm labour. 1
would request the hon. Minister of Finance to
consider this.
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SHRI RAJUBHAI A. PARMAH (Gujarat):
Sir, I also associate myself with the views
expressed by hon. Member, Sir Irshadbaig,
because I come from the same District about
which he has mentioned.
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SHRI V. NARAYANASAMY (Pon-
dicherry): Sir, the hon. Member has pointed
out that the Minimum Wages Act has not been
implemented in the case of these workers in
the salt industry. This is a serious matter.
Lakhs of people are employed in this industry.
I would request the hon. Minister concerned
to see that the Minimum Wages Act is
enforced strictly in the case of these workers
also in Gujarat and other places.

Malfunctioning; of Telephone
Department in Meerut
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Brainwashing of Indian prisoners in
Pakistan jails

SHRI V. NARAYANASAMY (Pon-
dicherry); I would like to inform the House
about a very important matter relating to
brainwashing of Indian prisoners in Pakistan
jails. Actually, there are 6 jails in Pakistan
including Mianwali where about 238 prisoners
were held. Out of this number 38 were
prisoners .from Punjab, 37 from 3arnrmi and
Kashmir and other prisoners were from other
States. Actually about 110 detenus were
released at Wagha Indo-Pakistan border on
March 24. They brought to light that the
Pakistan authorities had been consistently
giving disinformation about the Indian
Government dealing with the Punjab situation.
Those who have been released were told that
the Sikh youths were being killed by the
Indian paramilitary forces in Punjab. They
have also been telling the prisoners who have
been released that if they went to India, they
would be tortured by the Government of India.
This kind of disinformation by Pakistan is
given to the Indian prisoners in Pakistan jails.
They are giving wrong information to the
Indian prisoners as to what is happening in
India. Actually, the Pakistan intelligence
agencies have been visiting the jails where in
Indian political prisoners and other prisoners
have been locked up. They have been giving
the information that in Punjab a situation has
arisen where no common, man is able to live.
That kind 6f information i" being given to
them and to those prisoners who have been
released recently-

I would, therefore, like to seek two
clarifications and a reply from the hon.
Minister. Firstly, the Indian Government
should tak® immediate steps for release of PH
the political prisoners and other



